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desh for the location of a Sainik 8choo]
at Ujjain. A proposal for opening a
SBainik School has first to be sponsored
by the State Government before it
can be considered.

Smrr R. S. KHANDEKAR: May I
know, Sir, when the decision of open-
ing the Sainik School will be taken?

Surt D. R. CHAVAN: As I men.
tioned, the initiative has to be taken
by the State Government. Ali will
depend upon the State Government,
whether they want to establish a Sai-
nik School there or not.
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Suart R. S. KHANDEKAR: Apart
from this building, may I know, Sir,
whether any land has been givea to
the Madhya Pradesh Government for
this purpose?

Surr D. R. CHAVAN: The entire ini.
tial cost of land, building and non-re-
curring expenditure has got to be in-
curred by the State Government.

‘MILITARY PERSONNEL STILL IN CRINESE
HANDS

rSHRI A D. MANIy:
[ Surr P. L. KUREEL URPF
“n4, { TALIB:
Sunr BANSI LAL:
Surr J. H. JOSHI:

Will the Minister of DEFEN¢E
pleased to state:

be

+The question was actually asked

on the floor of the House by Shri A D,
Mani. ‘ |
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(a) the number of military person-
nel who are still to be released by
China; and

(b) whether any information has
been received by Government about
the state of health and safety of those
still in Chinese hands?

Tae DEPUTY MINISTER I1n 7Hx
MINISTRY or DEFENCE (Surr D. R.
CravAN): (a) All our military per-
sonnel who the Chinese Government
had announced were in their custody
have returned.

(b) Does not arise. '

Surr A. D. MANI: May I know, Sir,
whether our Indian Charge-d'affaires
in Peking was allowed to gee any of
these prisoners when they were in
custody? Did he make any request?
Was the request accepted or rejected?

Surr Y. B. CHAVAN: Will the hon.
Member repeat his question?

Surr A, D, MANI: Did the Indian
Charge-d’affaires in Peking make any
request with the Chinese Government
that he might be allowed to see the
Indian prisoners when they were in
custody to enquire about their safety
and health? Was the request accepied
or rejected?

Surt Y. B, CHAVAN: 1 do not think
we made any request h}:e that.

Suarr A, D. MANI: I should like to
ask the Government whether it is a
fact that 27 officers of the Indian Army
were detached from their men and
paraded in the cities of China? What
kind of protest did the Government
lodge against this disgraceful beha-
viour on the part of the Chinese Gov-
ernment? Did they ask the Indian
Charge-d’affaires to boycott all gocial
parties organised by the Chinese Gov-
ernment?
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Sunr Y. B. CHAVAN: We did lodge !
our protest about it, The 27 officers
were certainly unwilling to go, It
seemed for propaganda purposes they
paraded them in thg country. What
could be done about it?

SHRI A. B. VAJPAYEE: May I know,
Sir, whether it is a fact that our
Army personnel while in custody were
subjected to a process of brain-wash-
ing? Whether it has been confirmed?

SHrT Y. B. CHAVAN: There may be
some element of propaganda done with
them in the form of some discussions
held with them about territory, But
I do not think there 1s much effect on
our personnel.

Surr A, D. MANI: Am I to under-
stand that the Indian Officers who
have since been released have told the
Government that they were very well
looked after in Ching and that they
have nothing to complain about the
attitude of the Chinese Government?

Surr Y. B, CHAVAN: The general
impression, after having made all the
enquiries, is that they were not badly
treated, but certainly there were cer-
tain instances where it was said that
in order to influence them some mal-
treatment was also given. Such inst
ances also have come to our notice.

Surr N. C. KASLIWAL: Sir, the
hon, Deputy Minister said that all our
military personnel had been released.
May I know, Sir, whether the Govern-
ment are in a position to state what
wias the total number of dead or killed
or missing?

Surr Y. B. CHAVAN: Yes, certainly
I can give some information on this
question. Sir, killed, including those
who died immediately after repatria-
tion or while in captivity with the
Chinese or whose dead bodies were
found in the battle-field and were
identified as such, their number is
1,316 Army personnel and Assam Rifles
47. The total comes to 1,363. But

[ RAJYA SABHA ]

still there are missing and unaccount-
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ed: Army personnel 771 and person.
nel of Assam Rifles General Reserve
Engineering Force 123. That total
comes to 894.

Surr B. K. P, SINHA: May I know,
Sir, if brain washing consisted only in
ideolcgical propaganda or on numer-
ous occasions they suggested to our
Army personnel in captivity that iarge
chunks of territory in Ladakh, the
middle sector and N.EF.A rightly
belonged to the Chinese and that their
claim was valid?

SHrt Y. B. CHAVAN: They certainly
tried to have some discussion on the
question of the merits of the border
dispute between India and China and
during the discussions they might have
put these points also.

Surr FARIDUL HAQ ANSARI: May
I remind the hon. Defence Minister
that some time back on the floor of
this House he admitted that our pri-
Soners were not properly treated? May
I know, Sir, the difference between
“not properly treated” and “not badly
treated”?

Surr Y. B, CHAVAN: I have never
said, Sir, that they were not properly

treated. 1 never made that state-
ment.
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tThe qestion was actually asked on
the floor of the House by Shri ¥ M.
Chordia.



